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12.

CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE

DATED THIS THE 29TH DAY OF OCTOBER, 1987

Hon'ble Shri L.H.A. Rego, Member (A)

Hon'! ble Shri Justice K.S5. Puttasuwamy, Vice-Chairman

APPLICATION NOS. 489 TGO 507 & 523 70 526/87

Sri. Ravendranath Kate K.

aged 23 years,
S/o B. Krishna Rao.

Sri. Ravindra Naidu,
aged 27 years,
S/o J.U. Ramachandra.

Sri. E. Gopinath,
aged 27 years,
S/o Eithiraj. (

Sri. K. Chandran,
aged 28 years, ,
S/o P. Kuppusuamy.

Sri. Jamshidkhan,

aged 36 years,

S/o Abdul Rasid Khan,

Sri. G. Venkatesh,
aged 36 years,

5/0, Narasiah.

Vijayakumari,

-aged 30 years,

firs. Sharada,
aged 26 years,
D/o N. Mohan Ram.

Mrs. Uhadevi,“
aged 26 years,
D/o C. Channappa.

Mrs. Sajeeda Begum,
aged 27 years,
D/o Abdul Rasheed.

Mrs. Prasannakumari,
aged 27 years,
W/o M.R. Unni.

Mrs. S. Radha,
aged 29 years,
W/o N.S. Govindan

Applicant in
A. No.489/87

Applicant in
A.No.490/87

Applicant in
A.No.491/87

Applicant in

A.No.492/87

Aoplicant in
A.No.493/87

Apolicant in
A.No.494 /87

Applicant in
A.No.495/87

Applicant in
A.No.496/87

Applicant in
A.No.497/87

Abplicant in
A.No.498 /87

Applicant in
A.No.499/87

Applicant in
A.No.500/87



13, Mrs. R. Nirmala,
aged 29 years,
D/oc C. Ramaiah.

14, Mrs. Sarvamangala,
aged 27 years,
D/o Bagirathi.

15. Mrs. Sarala,
aged 27 years,
U/O Ravi,.

16. Bhagyalakshmi,
aged 29 years,
D/oc Chikashamanna.

17. Mrs. Chamu,
aged 31 years,
D/o M. Subramanyan.

18. Munigangaiah,
aged 28 years,
S/o,Hanumaiah.

190 KoLa Krupa,
: aged 33 years,
S/o 1.P. Krishnasuamy.

( All are working as ELR's in
Reservation-cum=Enquiry
, ) office, Southern Railway,
Bangalore City)

(shri S.M. Babu, Advocate)

20, Miss. G. Vasanthakumari,
0/o. S. Govindaswamy, .
aged 29 years, .
No.1159/8, Milk Centre,
Main Road, Mysore South,
fMysore.

21, Mrs. Meherun Bhi,
W/o Abdul Mazeed,
aged 32 years,
D.No.106, Loco Colony,
V.J. Mohalla, Mysore.

22, filrs. Jacintha Jones,
W/o. Y. Jones,
aged 28 years,
Chief Reservation 0Office,
Bangalore City Railuway Station,
Bangalore.

23, Miss. G. Girijamma,
D/o. V. Bheemapoa (Late),
.aged 32 years, Upper Street,
Aunthar, Guthamma Temple,
" Bhadravathi.

( shri . wbdul Rakaman, Advocate)

LR )

Applicant in
A.No.501/87.

Applicant in

‘A.No.502/87

Applicant in
A.No.503/87

Applicant in
A.No.504/87

'Applicant in

A.No.505/87

Applicant in
A.No.506/87, "

Applicant in
A.No.507/87.

Applicant in
A.No.523/87

Applicant in
A.No.524 /87

Applicant in
A.No.525 /87

Apolicant in
A.NG.526 /87



V. !

1. The General Manager,
Southern Railways, |
Madras. : ‘ ' ‘

2. The. Chief Commercial Superihtendent |
Southern Railuways, ' '
Madras.

1
Common respondent

in A.N0.489 to507.
and A.ND.523t0526

3, Divisional Commercial Superintendent;
Southern Railway,
‘Bangalore.

4. Divisional Railway Mapager, t
Southern Railuay, v
Bangalore.

5., The Chairman,
Railway Board,
"Neuw Delhio

Respondent No.5 in
A.No.489 to 507 and

R.No.1 in A.No.523 to
526.

6. Mr. Ramesh,

Bangalore City Reservation Respondent No 6 in
0ffice, Railway. Station, ' *
Bangalore. » : A.Nos.523 to 526/87.

(Shri M. Sreerangaiah, Advocate)

These applications having come up for hearing to-day,
Vice~Chairman made the following:

0RDER

As the questions that arise- for determination in these

cases are common we propose to dispose them of by a common

order.

2, The applicants are uorking as Clerical Assisténts on
daily wages basis to assist the Booking Clerks in the Reser=-
vation and enquiry office at the Béngalére City Railway
Station during peak seasons. Apprehending that their services

would be terminated, the applicants byiseparate but identical




applications approached this Tribunal under Section 19 of

the Administrative Tribunals Act, 1985 for appropriate

reliefs,

3. In their reply, the respondents have resisted the
applications,

4, Sriyuths S$.K. Venkataranga Iyengar, M. Abdul Rahman,

learned counsel for the applicants contend that the cases of
the apolicants wers in all fours to the cases decided by the
Principal Bench in OA No.1174A of 1986 decided on 28th August
1987(ﬁISS‘NEERA MEHTA & OTHERS v. UNION OF INDIA AND OTHERS)
and they uere all entitled for regularisation on the same~

terms and conditions stipulated in that very order.

S. Shri M. Sreerangaiah, learned counsel for the respondents
contends that these cases uwere not similar to Miss. Neera Mehta's
case and therefore the ratio in that cannot govern these cases

at all,

6. e have carefully examined whether these cases are
similar to Miss. Neera Mehta's case decided by the Principal
Bench. ue find that they are similar in all respects to that
case. The only dif%érence'iésine ﬁoﬁéﬁclaturé of the posts
and thaf;; - cannot and should not make ahy di fference
in deciding whether they are similar. If they are similar in
ali respects, then we are bound to follou the decision in

Miss. Mehta's case and make similar directions. for the

very reasons stated in Miss.Neera Mehta's case, we direct the



. .
N

L -

Resoondents that the applicants who uere enyaged on or

before 17.11.1986 shall be regularised and absorbed

f against regular posts after they have completed three

years of service from the dafé of their initial engage-
ment subject to their fulfilling all other conditions in

regard to qualifications etc., as contained in circulars

‘dated 21.4.1982 and 20.4.1985 of the Railuay Board.

7. Applications are disposed of in the above terms.
But in the circumstances of the cases, we direct the

parties. to bear their ouwn costs.

B 3

Member (A) x. BY
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH  BANGALORE

DATED THE 17th MARCH, 1988,

Present ¢ Hon'ble Justice Sri KeSo.Puttaswamy - Vice Chairman

HonIble Sri L.H.A. Rego : - Member (A).
" MPPLICATION No. 487/1987

B.N. Kumaraswamy
Gardner, -
Command Hospital, AF
Bangalore

residing at

C/o Rajan Stores,
Vibhoothipuram
Marathalli Post

Bangalore 560 037 ~ Applicent

(sri h.S.'&nanda Ramy, Advocate)
v

1. The Union of India represented by'the

Secretary to the Government . g
Ministry of Law & Justice ' ‘
New Delhi :

2. The Chief of Air Force ’
Wayu Bhauan, New Delhi 1100001

3. The Rir Vice Marshal
Commandant
Command Hospital, A.F,
Bangalore 560 007
4. The Air Officer Commanding in-gr Chief
HQ Trq. Command, AF
Hebbal, Bangalore 560 007 - Respondents

(Sri M.S. Padmarajaiah, $.C.G.5.C.)

This application cams up before this Tribunal
and Hon'ble Justice Sri K.S. Puttasaemy, Vice Chair@an
to-day.hade the following

: ORDER
' In this application made u/s 19 of the
Administrative Tribunsls Act, 1985 (the Act) the spplicant
has cﬁéllenged Order No.TC/10046/3/47/PC dated 14.11.1986
(Annexure K) of the Air Vice Marshal SGR, HR, Training

.E.. ‘2



D

Command, IAF and Appellate Authority (A&) and Order No.

CHAFB/1807/325/PC dated 12.2.1986 (Rnnesws re H) of the

Rir Vice Marshal, Commandant, Commandant Haospital AF and

Disciplinary Authority (DA&). ;

“2. . At all material times the spplicant was working as

a Gardner, a ciV1llan post, in the Air: Force Command Hospital,
Bangalore.

3. - In & disciplinary prpceedings instituted agsinst him
under the CC (CCA) Rules, 1975 (Rules) |

the DA made an order on 12.2.1986 (Annexure H) imposing
the penazlty of dismissal from service on the applicant.
Rggrieved by this order, the applicant filed an appesal
before the AA uho by his order dsted 14.11.1986 had
dismissed the same. Hence this applicéeign,

4. The Respondents have filed their reply and have
produced their records,

5. . Sri M.S. Ananda Ramu,'learned counsel for the

1applicant contends that the order made by the BA which had not

genuinely examined the material contentions urged by his
élient on question of fact and had not recorded its finding
was not a 'speaking order?. In support of his contention,
Sri Ananda Ramy strongly relies on the ruling of the
Suprsme Court in RQNCHNNDER V. UNION OF INDIA R.I.R. 1986
5.C. 1173, | |
6. éri Mm.S. Padmarajaiah, learned senior standing counsel,
appearing for the Respondents, sought'to support the order
of the AA,
7. In his order, the AA had not examined any of the
matefial conteﬁtions urged by the applicant in support of
his eppga,l ~aither fon .questicnma.ﬁ f‘«a,cjt 02‘ Tawor gw and
had not recorded its findnhgs on any of them.in making his
ceeel3
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order the AR had not 2lso considered the requirements of
Rule'27 of the Rules. The only merit of the order of the AA
is its extreme brevity and adopting @ speciesl form of its
oun, Except Forthi$ the order of the AA suffers from
every one of the infirmities noticed by the Supreme Court
in Ramachander's case and is not a speaking order. In this
view ;ﬁhtﬁe order of the AA has. necessarily tobe set as;dé
without examining all other questions urged by both sides
and a direction issued to the AA to restore thét apoeal
to its originsl file and redetermine the sa&e in accordance
with lau. In this view we have not exemined the order made
by the DA which has'necessarilyvto be examined by the AA
in the first instance, '
8. As ruled by the Supreme Court in Ramachander's case
if the aspplicant claims for an obportunity of personal
haaring the AA is bound to afford him suph an opportunity
énd then only decide the appeal yhich ue have no doubt it
will do so.
9. 1In the light of our above discussion we allow this

application in part, quash the order of AA (Annexure K)

‘and direct it to restore the apoeal of the apolicant to its

original file and dispose of the same in accordance

with law and the ohbservations made in Ramchander?'s case

and By us with 211 such expedition as is possible in the
circumstences of the case and in any event within 2 period
of qur-months from the date of receipt of our order by it.
10.‘. Aipplicetion is disposed of in the%bove terms, But
in tﬁe circumstances of the case we direct the partieé to

bear their ouwn costs.
"

Vice Chairman \~ Member (m%

(75 F&R




CENTRAL ADMINISTRAT IVE TRIBU\!AL

BANGALORE BENCH
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Al

Commorcial Complex (BDR)
Indiranagar

- Bangalorc - 560 038

Datcd

CONTEMPT ! o ' 1989
PETITION(CIVIR)&buuuuxnxNo (s) 42 to 46 / 89
~IN RPPLICATION NOS, 495, 497, 506, 524 & 525/87(F)
W, p, ND (0) /
Rpplicant (s) . . - + -Respondents
Smt Vijeyakumari & 4 Ors v/s . The General Manager, Sauthern Railway,

Madres & 4 Ors

F.

To : ' ' : ;
. ' 3 !
1. Smt Vijsyakumari 8. The Chief Commercial Suplrintcndent
: Southern Raflway
2, Kum. Ume Devi Headquarters Offics
: - Park Town .
3. Shri Munigangaigh .Madras - 600.003
4, Smt Meherun Bhi 9, The Divisional Commercial
' Supsrintendent

5.

Smt Jacinthe Jomes

. Southern Reiluway

Bangalore Division

(S1 Nos. 1 to 5 - Bangalore - 560 023
ElRs in Rescrvation-cum~Enquiry Of fice 10. The Divisional Railuay Manager
Southern Railway : Southern Railway
Bangslore City Railuay Station _Bang2lore Division
8zangalors - 560 023) Bangalors - 560 023

6. Shri §.K, Srinivesan 11;. The Cheirmsn
Advocste Railway Board
Ne.10, 7th Temple Roesd Rail Bhavan
15th Cross, Malleswsram Naw Delhi - 110 001
Bangalors - 560 003 )

12, ‘Shri M, Sresrangaiah

7. The Genoral Manager ' Railway Advocate

. Subject 3

‘Encl s As stated |

Southern Railuway
Head Quarters 0Office
Park Toun

Madras -~ 600. 003

Hotel Meyura Building (2nd Flcor)

No. 2, Kumbargundi Road

(Silvor-Jubileo Park Road Cross -

Near Town Hell)
Bangalore - S60 002

SENDING COPIES OF ORDER PASSED BY THE BENCH
i

Please find ¢nclosed herewith a copy of ORDER/SEAY/EMRERIMxERBER

C.P.(Civil)
passed by this Tribunal in the above saleéppllcatlon(s) on

i
i
H
!
i
|

6-10=-89 .

%ZV(DEP y REG;;LRhR

(JUDICIAL)

R ot
-
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. : BEFORE THE CENTRAL ADMINISTRATIVE TR IBUNAL
b | | BANGALORE BENCH, BANGALORE.

N DATED THIS THE 6TH DAY OF OCTOBER. 1989,
‘\‘\ Presants Hon'ble Shri Justice K.S.Puttaswamy oo VICE CHAIRMAN

Hon'ble Shri L.H.ARego ee MEMBER(A)

CONTEMPT PET!TION!C!VIQ! ND.42 to 4§z1989

R S@t.Vijayakumari,
2. Me.Ume Davi,

3. ni‘.nunigangaiah,
4, Mrs, Meherun Bhi,

S. Mrs, Jacintha Jonss ' ee Applicents
(All are working as ELRs in .
Ressrvation cum Enquiry Offics,
Southern Railway, B'lore City
Rajlwaey Station , B'lore 9)

(Shri S.X.Srinivasan .o Advbcate)
VS.

1. The Genersl Manager,
Southern Railway,

Head Quarters QOffice,
Park Touwn,

Madras 600 003.

2,The Chief Commercial Supdt.,
Southern Raflway,

Head Quarters Qffice,

Park Touwn, o

Madras 600 003,

3. The Divisional Commercial Supdt.,
Bangalore Division, :
Southarn Railway,

Bangalore 9.

= + The Divisional Reilway Manager,
SR IVe N\Bangalore Diviaion,
N 4, \Sputhern Railway,

'\\ﬁgﬁgnge;ore 9. :

d Y

gy (3% )By The Chatraen,
o\ ~ & JReilway Board,
A a/«én ghavan,

sw Dslhi 110 001, o+ Respondents.

(shri m.Sresrangefah .. Advocate)

This application has come up today before this Tribunal

for Orders, Hon'bles Yice Chairman mads the following:



v
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4
. . - »T‘rb
OROER ' o
Petitioners by Shri S.K.Srinivasan., Respondents by
Shri Mm.Sresrangaiah,
2. In these pstitions made under Section 17 &f

the Administrative Tribunals Act of 1985 and the Contempt of Courts
B Act of 1971, the petitionsrs have moved this Tribunal to punish the
respondents for not implementing en order meds in their favour on

29,10,1987 in Application No.$.495,497,506,524 & 525/1987.

3. ' In application nos. 495, 497, 506, 524 & 525/1987
and connected cases, the pstitioners and 18 others had moved this

Tribunal to'raguiar;ae their service in terms of an| order made by the
Principal Bench of this Tribunal in 0.A.No.1174 A of 1986 decided

on 28th.. August, 1987 (MS NEERA MEHTA & OTHERS wvs, UNION OF INDIA
AND OTHERS). On 29,10,1987, we disposed all of them by a com&on

Order in these termss=

® For the very reasons stetad in Miss NeLra mehta's case,
we direct the Respondentes that the appkicant who wers
sngeged on or before 17,11.1986 shall | be regularised
and absorbsd against regular postsafter they have
completed three years of ssrvice from [the date of
their initial engagement subject to their fulfilling
all other conditions in regard .to quallifications, stc.,
as contained in circulars dated 21.4.1982 and 20.4,1985

of the Rajlway Board.

Applicetions are disposed of in the abovs terms.
But in the circumstances of the cases, ws direct
the partiss to bear their own coste.®

Shri Sreerangaiah informs us that the Special Leave Petitjon filed

by the Railuay administratfion against the decis;on of the Principal




e o

Bench in Ms.Nsera Mehta's cass has besn dismissed by the Supreme
Court and the Railway edministration had taken a decisfon to
implement the order in that and these cases with expedition for

which purpose he praye ror at least anothsr 2 months time,

4, . Shri Srinivasan vehementaly opposes the grant

of any furthsr time to the recspondants to implement our order,

5. | " We are satisfied that the facts and circumstances
justify us to grant'tima at least till 30,11.1989 to implement our
orders, Uue, therefore, grant time to the respondents till 30,11,1989
to implement our orders, But in the meanwhile we drop thece

Contempt of Court Proceedinge reserving libargy to the petitioners

to approach this Tribunal if our orders are not implemsnted on or

sfore 30,11,1989, with no order as to costs,

VICE CHAIRMAN \ra’ﬁ MEMBER(R)Y — [ T T/
TRUE COPY

bke

MINIS
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH  BANGALORE

DATED THE 17th MARCH, 1988,

Present ¢ Hon'ble Justice Sri KeSo.Puttaswamy - Vice Chairman

HonIble Sri L.H.A. Rego : - Member (A).
" MPPLICATION No. 487/1987

B.N. Kumaraswamy
Gardner, -
Command Hospital, AF
Bangalore

residing at

C/o Rajan Stores,
Vibhoothipuram
Marathalli Post

Bangalore 560 037 ~ Applicent

(sri h.S.'&nanda Ramy, Advocate)
v

1. The Union of India represented by'the

Secretary to the Government . g
Ministry of Law & Justice ' ‘
New Delhi :

2. The Chief of Air Force ’
Wayu Bhauan, New Delhi 1100001

3. The Rir Vice Marshal
Commandant
Command Hospital, A.F,
Bangalore 560 007
4. The Air Officer Commanding in-gr Chief
HQ Trq. Command, AF
Hebbal, Bangalore 560 007 - Respondents

(Sri M.S. Padmarajaiah, $.C.G.5.C.)

This application cams up before this Tribunal
and Hon'ble Justice Sri K.S. Puttasaemy, Vice Chair@an
to-day.hade the following

: ORDER
' In this application made u/s 19 of the
Administrative Tribunsls Act, 1985 (the Act) the spplicant
has cﬁéllenged Order No.TC/10046/3/47/PC dated 14.11.1986
(Annexure K) of the Air Vice Marshal SGR, HR, Training

.E.. ‘2



D

Command, IAF and Appellate Authority (A&) and Order No.

CHAFB/1807/325/PC dated 12.2.1986 (Rnnesws re H) of the

Rir Vice Marshal, Commandant, Commandant Haospital AF and

Disciplinary Authority (DA&). ;

“2. . At all material times the spplicant was working as

a Gardner, a ciV1llan post, in the Air: Force Command Hospital,
Bangalore.

3. - In & disciplinary prpceedings instituted agsinst him
under the CC (CCA) Rules, 1975 (Rules) |

the DA made an order on 12.2.1986 (Annexure H) imposing
the penazlty of dismissal from service on the applicant.
Rggrieved by this order, the applicant filed an appesal
before the AA uho by his order dsted 14.11.1986 had
dismissed the same. Hence this applicéeign,

4. The Respondents have filed their reply and have
produced their records,

5. . Sri M.S. Ananda Ramu,'learned counsel for the

1applicant contends that the order made by the BA which had not

genuinely examined the material contentions urged by his
élient on question of fact and had not recorded its finding
was not a 'speaking order?. In support of his contention,
Sri Ananda Ramy strongly relies on the ruling of the
Suprsme Court in RQNCHNNDER V. UNION OF INDIA R.I.R. 1986
5.C. 1173, | |
6. éri Mm.S. Padmarajaiah, learned senior standing counsel,
appearing for the Respondents, sought'to support the order
of the AA,
7. In his order, the AA had not examined any of the
matefial conteﬁtions urged by the applicant in support of
his eppga,l ~aither fon .questicnma.ﬁ f‘«a,cjt 02‘ Tawor gw and
had not recorded its findnhgs on any of them.in making his
ceeel3
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH  BANGALORE
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4. The Respondents have filed their reply and have
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genuinely examined the material contentions urged by his
élient on question of fact and had not recorded its finding
was not a 'speaking order?. In support of his contention,
Sri Ananda Ramy strongly relies on the ruling of the
Suprsme Court in RQNCHNNDER V. UNION OF INDIA R.I.R. 1986
5.C. 1173, | |
6. éri Mm.S. Padmarajaiah, learned senior standing counsel,
appearing for the Respondents, sought'to support the order
of the AA,
7. In his order, the AA had not examined any of the
matefial conteﬁtions urged by the applicant in support of
his eppga,l ~aither fon .questicnma.ﬁ f‘«a,cjt 02‘ Tawor gw and
had not recorded its findnhgs on any of them.in making his
ceeel3
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order the AR had not 2lso considered the requirements of
Rule'27 of the Rules. The only merit of the order of the AA
is its extreme brevity and adopting @ speciesl form of its
oun, Except Forthi$ the order of the AA suffers from
every one of the infirmities noticed by the Supreme Court
in Ramachander's case and is not a speaking order. In this
view ;ﬁhtﬁe order of the AA has. necessarily tobe set as;dé
without examining all other questions urged by both sides
and a direction issued to the AA to restore thét apoeal
to its originsl file and redetermine the sa&e in accordance
with lau. In this view we have not exemined the order made
by the DA which has'necessarilyvto be examined by the AA
in the first instance, '
8. As ruled by the Supreme Court in Ramachander's case
if the aspplicant claims for an obportunity of personal
haaring the AA is bound to afford him suph an opportunity
énd then only decide the appeal yhich ue have no doubt it
will do so.
9. 1In the light of our above discussion we allow this

application in part, quash the order of AA (Annexure K)

‘and direct it to restore the apoeal of the apolicant to its

original file and dispose of the same in accordance

with law and the ohbservations made in Ramchander?'s case

and By us with 211 such expedition as is possible in the
circumstences of the case and in any event within 2 period
of qur-months from the date of receipt of our order by it.
10.‘. Aipplicetion is disposed of in the%bove terms, But
in tﬁe circumstances of the case we direct the partieé to

bear their ouwn costs.
"

Vice Chairman \~ Member (m%

(75 F&R
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Commorcial Complex (BDR)
Indiranagar

- Bangalorc - 560 038

Datcd

CONTEMPT ! o ' 1989
PETITION(CIVIR)&buuuuxnxNo (s) 42 to 46 / 89
~IN RPPLICATION NOS, 495, 497, 506, 524 & 525/87(F)
W, p, ND (0) /
Rpplicant (s) . . - + -Respondents
Smt Vijeyakumari & 4 Ors v/s . The General Manager, Sauthern Railway,

Madres & 4 Ors

F.

To : ' ' : ;
. ' 3 !
1. Smt Vijsyakumari 8. The Chief Commercial Suplrintcndent
: Southern Raflway
2, Kum. Ume Devi Headquarters Offics
: - Park Town .
3. Shri Munigangaigh .Madras - 600.003
4, Smt Meherun Bhi 9, The Divisional Commercial
' Supsrintendent

5.

Smt Jacinthe Jomes

. Southern Reiluway

Bangalore Division

(S1 Nos. 1 to 5 - Bangalore - 560 023
ElRs in Rescrvation-cum~Enquiry Of fice 10. The Divisional Railuay Manager
Southern Railway : Southern Railway
Bangslore City Railuay Station _Bang2lore Division
8zangalors - 560 023) Bangalors - 560 023

6. Shri §.K, Srinivesan 11;. The Cheirmsn
Advocste Railway Board
Ne.10, 7th Temple Roesd Rail Bhavan
15th Cross, Malleswsram Naw Delhi - 110 001
Bangalors - 560 003 )

12, ‘Shri M, Sresrangaiah

7. The Genoral Manager ' Railway Advocate

. Subject 3

‘Encl s As stated |

Southern Railuway
Head Quarters 0Office
Park Toun

Madras -~ 600. 003

Hotel Meyura Building (2nd Flcor)

No. 2, Kumbargundi Road

(Silvor-Jubileo Park Road Cross -

Near Town Hell)
Bangalore - S60 002
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Please find ¢nclosed herewith a copy of ORDER/SEAY/EMRERIMxERBER

C.P.(Civil)
passed by this Tribunal in the above saleéppllcatlon(s) on
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. : BEFORE THE CENTRAL ADMINISTRATIVE TR IBUNAL
b | | BANGALORE BENCH, BANGALORE.

N DATED THIS THE 6TH DAY OF OCTOBER. 1989,
‘\‘\ Presants Hon'ble Shri Justice K.S.Puttaswamy oo VICE CHAIRMAN

Hon'ble Shri L.H.ARego ee MEMBER(A)

CONTEMPT PET!TION!C!VIQ! ND.42 to 4§z1989

R S@t.Vijayakumari,
2. Me.Ume Davi,

3. ni‘.nunigangaiah,
4, Mrs, Meherun Bhi,

S. Mrs, Jacintha Jonss ' ee Applicents
(All are working as ELRs in .
Ressrvation cum Enquiry Offics,
Southern Railway, B'lore City
Rajlwaey Station , B'lore 9)

(Shri S.X.Srinivasan .o Advbcate)
VS.

1. The Genersl Manager,
Southern Railway,

Head Quarters QOffice,
Park Touwn,

Madras 600 003.

2,The Chief Commercial Supdt.,
Southern Raflway,

Head Quarters Qffice,

Park Touwn, o

Madras 600 003,

3. The Divisional Commercial Supdt.,
Bangalore Division, :
Southarn Railway,

Bangalore 9.

= + The Divisional Reilway Manager,
SR IVe N\Bangalore Diviaion,
N 4, \Sputhern Railway,

'\\ﬁgﬁgnge;ore 9. :

d Y

gy (3% )By The Chatraen,
o\ ~ & JReilway Board,
A a/«én ghavan,

sw Dslhi 110 001, o+ Respondents.

(shri m.Sresrangefah .. Advocate)

This application has come up today before this Tribunal

for Orders, Hon'bles Yice Chairman mads the following:



v
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b
4
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OROER ' o
Petitioners by Shri S.K.Srinivasan., Respondents by
Shri Mm.Sresrangaiah,
2. In these pstitions made under Section 17 &f

the Administrative Tribunals Act of 1985 and the Contempt of Courts
B Act of 1971, the petitionsrs have moved this Tribunal to punish the
respondents for not implementing en order meds in their favour on

29,10,1987 in Application No.$.495,497,506,524 & 525/1987.

3. ' In application nos. 495, 497, 506, 524 & 525/1987
and connected cases, the pstitioners and 18 others had moved this

Tribunal to'raguiar;ae their service in terms of an| order made by the
Principal Bench of this Tribunal in 0.A.No.1174 A of 1986 decided

on 28th.. August, 1987 (MS NEERA MEHTA & OTHERS wvs, UNION OF INDIA
AND OTHERS). On 29,10,1987, we disposed all of them by a com&on

Order in these termss=

® For the very reasons stetad in Miss NeLra mehta's case,
we direct the Respondentes that the appkicant who wers
sngeged on or before 17,11.1986 shall | be regularised
and absorbsd against regular postsafter they have
completed three years of ssrvice from [the date of
their initial engagement subject to their fulfilling
all other conditions in regard .to quallifications, stc.,
as contained in circulars dated 21.4.1982 and 20.4,1985

of the Rajlway Board.

Applicetions are disposed of in the abovs terms.
But in the circumstances of the cases, ws direct
the partiss to bear their own coste.®

Shri Sreerangaiah informs us that the Special Leave Petitjon filed

by the Railuay administratfion against the decis;on of the Principal
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Bench in Ms.Nsera Mehta's cass has besn dismissed by the Supreme
Court and the Railway edministration had taken a decisfon to
implement the order in that and these cases with expedition for

which purpose he praye ror at least anothsr 2 months time,

4, . Shri Srinivasan vehementaly opposes the grant

of any furthsr time to the recspondants to implement our order,

5. | " We are satisfied that the facts and circumstances
justify us to grant'tima at least till 30,11.1989 to implement our
orders, Uue, therefore, grant time to the respondents till 30,11,1989
to implement our orders, But in the meanwhile we drop thece

Contempt of Court Proceedinge reserving libargy to the petitioners

to approach this Tribunal if our orders are not implemsnted on or

sfore 30,11,1989, with no order as to costs,

VICE CHAIRMAN \ra’ﬁ MEMBER(R)Y — [ T T/
TRUE COPY

bke

MINIS
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cen BANGALORE
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Commercial Complex (BDA)

Southarn Railway

. Headquarters Office

Park Town
Madras - 600 003

Indiranagar .
Bangalore - 560 38
Dated s 19 JU L 1990
CONTEmPT =~
PETITION (CIVEHPL OO0 NO (%) 80 ____/89
IN APPLICATION NO, $02/87(F)
~W.P, NO (S) - : L /
Applicant (%) Respondant (s)
Ms V.N. Sarvamangalas v/s The Gener2l Msnager, Southern Raflway,
T ‘ Madras & 4 Ors ‘
0
1 Ms v.n._Sarvaaangala Se The Divisional Commsrcial Superintendent
C/e Shed 1,A, Shariff Southsrn Railway
Advocate ) : Bangalore Division
35 (Above Hotel Swagath Bangalors - S60 023
Ist Mein, Gandhinagar _
Bangaelore -~ S560 009 6. The Divisional Railway Managsr
o . Southern Railway
2, Shri I.A, Sheriff Bangalore Divisien
Advecats : 8angalore - 560 023
35 (Abeve Motel Swagath)
Ist Main, Gandhinagar 7. The Chairman
Bangalors . §60 009 Railway Board
Rail Bhavan
3. Ths Ganeral Managsp New Delhi - 110 0O1
Seuthern Rajlway
Headquartsrs Gffice 8. 'Shri M. Sreerangaiah
Park Town ' Raflway Advocste
Madras - 600 003 Hotel Mayure Bullding (2nd Floor)
. No. 2, Kumbargundi Rpad
4. The Chisf Commercial Supsrintendent (Silver Jubilee Park Road Cross =

Near Town Hall)
Bangalore - 560 002

SENDING COPIES OF QRDER PASSED BY THE BENCH

Please find enclosed herewith a copy of UR DER /KPR BdhE836% 35065

passed by this Tribu%al in the above said

Encl

‘..

|
!
|
1

As above

C.P.{Civil)
épplication (20 on _11=7=90 .
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. BANGALORE BENCH, BANGALORE . .
> DATED THIS THE ELEVENTH.DAY OF JULY-199087 &=
\Present : Hen'ble Sri P.Srinivasan Member (AL
\ . Les Leaoentng -

Hon'ble Sri A,P.Bhatacharjse Nambegﬂ!l%
LY I » s ¥

' BEFORE THE CENTRAL AOMINISTRATIVE TRIBUNAL

CCA_No,80 of 1989. in

v
L.

Application No,502 ef 1987,

-
Ma. V,N.Sarvamangala,

ELR, Rservation Cum Enquiry Offics,

Scuthern Railway, Bangaleore

City Rajluay Station, '
Bangalere ~ 550 009, PP Complainant/
: applicant.

( Sri I.A.Shariff .. Advocate )

Vs,

1. Sri, N.,S.Venkatesan
General Manager,
Seuthern Railway,
Head Querters Office,
Park Toun, MADRAS 600 003,

2, Sri, B.R,Nair,
Chief Commercial Superintendent,
RarpaixxaxNixkxinn,
Seuthern Rajluay,
’ Head Quarters Office,
Park Town, Madras 600 003,

3. Sri B,Sriraman,
Divisienal Cemmercial Suptd,
Bangalore Divn,, SR,
Bangalore -~ 560 009,

4, Sri, Sundaresan,
DRM, Bangalere Divn,
SR, Bangaleore - 560 009,

5, Sri R.K.Jain,
Chairman, Rwailway Boeard,
Rail Bhavan,
New Delhi - 110 001, cos ' Accused/
Respendents

( sri Sreerangaiah ,,, Advecate )

This applicatien having come up bsfere the

. ] .
v erTribunal teday, Hon ble Member (A) made the f cllewing :
. » ON\\F!‘STRA) -.\\

R Vol et /SN
SO \“‘\\ ORDER
'3? o3 ?
.2
w In this petitien, the petitioner cemplaing
\FK;.;' he direction issued by this Tribunal in order
N Y
\Qfﬂé

‘2 g\_/;;,@}”' cees2/=
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dated 29,10,1987 dispesing ef Applicatien Nos." 489 t,
507 and 523 to 526 ef 1987 has not been implemented/
far as she is concernad. In Applicatien Nos, 489 to
507 end 523 te 526 of 1987, there uere 23 applicante,
Disposing ef those applications, this Tribunal baod i
passed the following order :
" We direct the respondents that the

applicants whe were engaged on o

before 17,11.86 shall be regulari~

sed and abs erbed against regular’

posts after they have cempleted !

three years of service from the

date of their initial engagement!

subject to their fulfilling all

other conditiens in regard te

qualifications =tc, as contzinad

in circulars dated 21,4,.82 and

20,4,85 of the szluay Board, ¥
The petitisner herein, who wvas one eof the apﬁliCants,
complains that this directicn haes net been imﬁlemented

so far as she is cencernsd,
2. Ghen the matter came up Per hsaring teday,
Shri I*R<Shariff appears for the applicant aéd Shri

M.Sreerangaiah for the respondants.

3. Shri Sreerangaiah files an additipnal reply

statement stated to have been prepared on behalf of the -

respondents and signed by the Divisienal Per%onnel
Officer, Southern Rajluay, Bangalere, Rttached te the
reply is an Office Urder dated 4,.,5,90 by uhi?h the
applicant aleng with 20 others has bemen app&inted as
Frebationary Commercial Clerk, The reply 3ﬁould have

been filed by ens of the respondents named #n the Contempt
Petition., Heocwever, the office erder preducéd by Shri M,

Sreerangaiah discloses that the direction issued by this

D . |
k &/ & eed3/-
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Tribunal so far as the applicant is conerned has been
implemented, Shri Sreerangaikh explains that imple-~
mentation has been dene in accerdance with the erders
of thie Tribunal as medified by the Supreme Court in
connected cases, Shri I.A.Shariff confirms that the
respondents are ne lenger guilty ef contempt and that

the order of this Tribunal has been implemented by

them,
Moo
o e In view of the abeve, the proceedings &Ff centempt
ST
_ﬁﬁf;:*hTaidﬁpeptad leaving the parties te bear their eun cests.
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